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(iv). ईप-जनयम (2) के पश्चात,् जनम्नजलजखत ईप-जनयम ऄंतःस्ट्थाजपत दकया िाएगा, ऄथाात:्- 

 “(3) ऐसे ईत्पादन संयत्रों की क जप्िि प्राजस्ट्थजत, िैां क जप्िि ईत्पादन संयंत्र और ईसके क जप्िि प्रयोिा एक से 

ऄजधक राज्यों में ऄिजस्ट्थत ैैं, का सत्यापन कें रीय जिदु्यत प्राजधकरण द्वारा कें रीय सरकार के ऄनुमोदन से 

प्राजधकरण द्वारा िारी प्रदक्रया के ऄनुसार दकया िाएगा।”। 

[फा. सं. 23/18/2022-अरएंडअर] 

पीयूि ससै, संयुक् त सजचि 

रिप्पणी : मूल जनयम ििा 2005 में, भारत के रािपत्र, भाग-II, खंड 3, ईप-खंड (i) में सा.का.जन 379 (ऄ), तारीख  

8 िून, 2005 द्वारा प्रकाजित दकए गए थ ेऔर ऄंजतम बार सा.का.जन 558 (ऄ), तारीख 26 िुलाइ, 2023 

द्वारा संिोजधत दकए गए। 

 

 

MINISTRY OF POWER 

NOTIFICATION 

New Delhi, the 1st September, 2023 

G.S.R. 649(E).—In exercise of the powers conferred by section 176 of the Electricity Act, 2003 (Act 36 of 

2003), the Central Government hereby makes the following rules, further to amend the Electricity Rules, 2005, 

namely:- 

1.  Short title and commencement.-  (1)    These rules may be called the Electricity (Third Amendment) Rules, 2023. 

(2)   They shall come into force on the date of their publication in the Official Gazette.  

2.   In the Electricity Rules, 2005, in rule 3,- 

 (i) in sub-rule(1), in clause (a), in sub-clause(i), for the words “captive user”, the words “captive user(s); and” 

shall be substituted; 

(ii) in sub-rule(1), in clause (a), in sub-clause(i), the proviso there under shall be omitted; 

 (iii) in Explanation, in clause (b), for second proviso, the following shall be substituted, namely:-  

“Provided further that the consumption by a subsidiary company as defined in clause (87) of section 2 of 

the Companies Act, 2013 (18 of 2013) or the holding company as defined in clause (46) of section 2 of the 

Companies Act, 2013 (18 of 2013), of a company which is a captive user, shall also be admissible as 

captive consumption by the captive user.”; 

(iv) after sub-rule (2), the following sub-rule shall be inserted, namely:- 

“(3) The captive status of such generating plants, where captive generating plant and its captive user(s) are 

located in more than one state, shall be verified by the Central Electricity Authority as per the procedure 

issued by the Authority with the approval of the Central Government.”. 

[F. No. 23/18/2022-R&R] 

PIYUSH SINGH, Jt. Secy. 

Note: The principal Rules were published 2005 in the Gazette of India, Part-II, Section 3, Sub-section (i) vide number 

G.S.R 379 (E), dated the 8th June, 2005 and was last amended vide G.S.R 558 (E), dated the 26
th

 July, 2023. 
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 परंत ु यह दक समुजचत आयोग उपयुाि फॉमूाले के अनुसार अलग-अलग िोल्टेि स्ट्तरों पर व्हीललंग प्रभार का 

जनधाारण अलग से कर सकता ह।ै'' 

[फा. सं.  23/7/2023-आरएडंआर] 

पीयूष लसंह, संयकु् त सजचि  

 

टटप्पण:  मूल जनयम भारत के रािपत्र, भाग-II, खंड 3, उप-खंड (i) में संख्या सा.का.जन.379 (अ), तारीख 8 िून, 2005 

द्वारा प्रकाजित दकए गए र् े और संख्या सा.का.जन.667 (अ), तारीख 26 अक्टूबर, 2006 और संख् या 

सा.का.जन.817 (अ), तारीख 31 दिसंबर, 2020 एिं संख् या सा.का.जन. 911 (अ), तारीख 29 दिसंबर, 2022 

और संख्या सा.का.जन. 466 (अ), तारीख 30 िून, 2023 और सा.का.जन. 558(अ), तारीख 26 िुलाई, 2023 

और सा.का.जन. 649 (अ), तारीख 1 जसतंबर, 2023 और सा.का.जन.36 (अ), तारीख 10 िनिरी, 2024 द्वारा 

संिोजधत दकए गए र्े। 

 

MINISTRY OF POWER  

NOTIFICATION 

New Delhi, the 17th January, 2024 

 G.S.R. 45(E).— In exercise of the powers conferred by Section 176 of the Electricity Act, 2003 (36 of 2003), 

the Central Government hereby makes the following rules, further to amend the Electricity Rules, 2005, namely: 

1. (1) These rules may be called the Electricity (Second Amendment) Rules, 2024. 

 (2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Electricity Rules, 2005,in Rule 22, for sub-rule (1), the following sub-rule shall be substituted, 

namely:- 

“(1) Wheeling charges.– Wheeling charges shall be computed as per following formula: 

Wheeling Charge = Annual Revenue Requirement towards wheeling 

                                            Energy wheeled during the year 

 

Provided that the Appropriate Commission may determinewheeling charges at different voltage 

levels,separately, in accordance with the above formula.”. 

 

[F. No. 23/7/2023-R&R] 

PIYUSH SINGH, Jt. Secy.  

 

Note: The principal Rules were published in the Gazette of India, Part-II, Section 3, Sub-section (i) vide number 

G.S.R 379 (E), dated the 8th June, 2005 and amended vide number G.S.R. 667 (E), dated 26
th

 October, 2006 

and vide number G.S.R. 817 (E), dated 31st December, 2020 and vide number G.S.R. 911 (E), dated 29
th
 

December, 2022 and vide number G.S.R 466 (E), dated the 30
th

 June, 2023 and vide G.S.R. 558(E) dated 26
th
 

July, 2023 and vide G.S.R 649 (E), dated the 1
st
 September, 2023 and vide G.S.R 36 (E), dated the  

10
th

 January, 2024. 
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(ख) दकसी उत्पािन स्ट्टेिन या दकसी पारेषण अनुज्ञजप्तधारी या दकसी जितरण अनुज्ञजप्तधारी या दकसी उपभोिा के 

स्ट्िाजमत्ि और संचालन िाली तर्ा उनके सार् सह-अिजस्ट्र्त ऊिाा भंडारण प्रणाली की जिजधक प्राजस्ट्र्जत िही होगी िो 

स्ट्िामी की ह:ै 

परंत ुयदि ऐसी ऊिाा भंडारण प्रणाली उत्पािन स्ट्टेिन या जितरण अनुज्ञजप्तधारी या उपभोिा के सार् सह-अिजस्ट्र्त नहीं 

ह,ै ककंतु उसके स्ट्िाजमत्ि में ह ैऔर उनके द्वारा प्रचाजलत है, तो जिजधक प्राजस्ट्र्जत तब भी िही होगी िो स्ट्िामी की है, ककंतु 

समय-जनधाारण और प्रेषण तर्ा अन्य मामलों के प्रयोिन के जलए इसे एक पृर्क भंडारण तत्ि के समतुल्य माना िाएगा। 

(5) ऊिाा भंडारण प्रणाली के जिकासकताा या स्ट्िामी के पास भंडारण िमता को पूणातः या आंजिक रूप से दकसी उपभोिा 

को या उत्पािन या पारेषण या जितरण में लगी दकसी यूटटजलटी को या दकसी भार प्रषेण कें द्र को या दकसी अन्य व्यजि को 

जिक्रय करने या पटे्ट पर या दकराए पर िेने का जिकल्प होगा। ” 

[फा. सं. 23/2/2022-आरएंडआर] 

श्रीकांत नागलुापल्ली, अपर सजचि 

टटप्पणी: मलू जनयम भारत के रािपत्र भाग II, खंड 3, उपखंड (i) में संखयांक सा.का.जन. 379(अ), तारीख 8 िून, 2005 

द्वारा प्रकाजित दकए गए र् े और अंजतम बार संखयांक सा.का.जन. 181(अ), तारीख 12 माचा, 2024 द्वारा 

संिोजधत दकए गए र्े।  

MINISTRY OF POWER  

NOTIFICATION 

New Delhi, the 19th September, 2025 

G.S.R. 688(E).––In exercise of the powers conferred by section 176 of the Electricity Act, 2003 (Act 36 of 

2003), the Central Government hereby makes the following rules further to amend the Electricity Rules, 2005, 

namely:- 

1.  Short title and commencement. - (1)    These rules may be called the Electricity (Amendment) Rules, 2025. 

(2)   They shall come into force on the date of their publication in the Official Gazette.  

2.   In the Electricity Rules, 2005, in rule 18,- 

(i) for sub-rule (2), the following sub-rules shall be substituted, namely:- 

"(2)  The Energy Storage System shall be utilised either as independent energy storage system or as part of generation, 

transmission or distribution.” 

(ii) for sub-rules (4) and (5), the following sub rules shall be substituted, namely:- 

“(4)(a) The Energy Storage System may be developed, owned, leased or operated by a generating company or a 

transmission licensee or a distribution licensee or a consumer or a system operator or an independent energy storage 

service provider. 

(b) The Energy Storage System owned and operated by and co-located with a generating station or a transmission 

licensee or a distribution licensee or a consumer, shall have the same legal status as that of the owner: 

Provided that if such an Energy Storage System is not co-located with, but owned and operated by, the generating 

station or distribution licensee or consumer, the legal status shall still be that of the owner but for the purpose of 

scheduling and dispatch and other matters it shall be treated at par with a separate storage element. 

(5) The developer or owner of the Energy Storage System, shall have an option to sell or lease or rent out the storage 

capacity in whole or in part to any consumer or utility engaged in generation or transmission or distribution or to a 

Load Despatch Centre or any other person.” 

[F. No. 23/2/2022-R&R] 

SRIKANT NAGULAPALLI, Addl. Secy. 

Note: The Principal rules were published in the Gazette of India Part II, Section 3, Sub-section(i), vide number G.S.R. 

379(E), dated the 8th June, 2005 and were last amended vide number G.S.R 181(E), dated the  

12th, March  2024.  
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